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PART- - IV 
Acts of the Gujarat LegIsiature and Ordinances pr~nrulgated and 

Regulaliaos made by the Govern*. 

The iollowing Act c.f the Gujarat Legislature h a v i ~ ~ g  k e n  assenlcrl 10 by rll: 

Cio~crnor on the 17th October, 1980 is hereby published for gemr;il infoxmarion: 

N. B. PATEL, 
Secretary to ti?e Government 01, ~ u j a r a t .  

Legal Deprtnient. 

GUJARAT ACT .NO. 23 OF 1980. 

( First publisiled after having received the assent of the Gorcc~ior in Ihe 
''Gujflr~~I Governutent Gozette" on the 22nd Octokr, 1980). - 

An Act further to amend tbe Bombay Home Guards Act, 1947: 

It is hereby enaced in the Thirty-first Year of the Republic of India as 
follows : - 

1. This Act may be called the Bombay Home Guards (Gujarat Amendment) 8h0rt 'yii1l'- 

Act. 1980. 

lkrm, 2, In the Bombay Home Guards Act, 1947, in section 2, in sub-sectiun ( I ) ,  ~ ; l ~ G ~ ' ~ l ~ ~  

:Elf for the words "the security of property and the public safety" the wards "the ,f R,,., 11f 
security of property, the public safety and the maintenance of essentiaI services" of IgJ7. 

shall bz substitu!ed. 
-- -.- 
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"(3) AU rules made d e r  this section shall €k laid for not less than thirty 
days Wore tbo State W l a t u r e  as soon as 'my-be  after they are made a d  
.shall be subject to rescission by the State Legis4ture or to such rnodfication~ . 
as the State LeghIature may &e during ,&o. msion in which they are sr, -a. 

laid or the session immediately following. , 

(4) Any d s i o n  or modififations so hade by the State ~e~islature shl l  
b published in tba Official ~Gqzelte and shall -thereupon take effect.". 




